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ORISSA ORDINANCE No. 6 OF 1993
THE ORISSA MOTOR VEHICLES TAXATION (AMENDMENT) ORDINANCE, 1993

[Promulgated by the Governor on the 18th September 1993, first published in an extraordinary issue
of the Orissa Gazette, dated the 2]st September 1993].

AN
ORDINANCE

FURTHER TO AMEND THE ORISSA MOTOR VEHICLES TAXATION Act, 1975.

WHEREAS the Legislature of the State of Orissa is not in session;

. AND WHEREAS the Governor of Orissa is satisficd that circumstances exist
Which render it necessary for him to take immediate action to amend the Orissa
Motor Vehicles Taxation Act, 1975 in the manner hereinafter appearing;

. NOW, THEREFORE, in exercise of the powers conferred by clause (/) of
Article 213 of the Constitution of India, the Governor of Orissa is pleased to make

:im(cll_promulgate the following Ordinance in the Forty-fourth Year of the Republic of
ndia: —

Short title 1. This Ordinance may be called the Orissa Motor Vehicles Taxation
(Amendment) Ordinance, 1993. /

Amendment . i r icle ticn Act, » in section 4,— Orissa Act
of section 2. 2. In the Orissa Motor Vehicl s Taxaticn Act, 1975, in i 3 ot 1oTe

(a) in the first proviso to sub-section (2) for the words ‘‘two hundred
rupees”, the words ‘five hundred rupees” shall be substituted ; and

(6) In sub-section (3), —

() for the words ““transport vehicle” occurring in the opening portion,
the word “vehicle” shall be substituted ; and

(ii) the provisos thereto shall be omitted.

’ B. SATYANARA_YAN REDDY

Dated the 18th September 1993 GOVERNOR OF ORISSA



